
CENTRAL AOniNISTRATIUE TRIBUNAL
Principal Bench, New Delhi

0.A.Ne.286/1989
n.P.Ne.295/89

Nsu Delhi, This the 7th Day ef March 1994

Hen'ble Shri.C.Ji Rev. Member(3)

Heh'ble Shri P»T. Thiruuenqadam, Member(ft)

1.

2.

3.

Shri Dayanti .Prasail Canst. N#.2275/DAP
IJIrJ Bn. New Palice Lines, Kingsway Camp, Delhi.

Shri Bharat Singh Canst, Ne,245G/DAP
Iliri Bn. New Palice Lines, Kingsuay Camp, Delhi,

Shri Ram Narin Canst, N«.3253/DAP
4th Bn. Nau Palice Lines, Kingeuay Camp, Delhi.

...Applicants

By Aiv/acate Shri A S Greual

Versus

1. Unitn af India, thraugh the Secretary
Ministry af Berne Affairs, Gat af India, New Delhi.

2. Lt.Geuarner af Delhi, thraugh Chief Secretary
Delhi Administratien, Delhi.

3. ''ammissianer af Palice, Delhi
Delhi Palice Headquarters, MS.D. Building
I.P. Estate, New Delhi.

4. Deputy gemmissianer af Palice
Ilird Bn. DAP, Neu Palice Lines, Kingsuay Camp
Delhi.

5. Deputy Cammissianer af Palice
4th Bn. D.A.P. New Palice Lines, Kingsuay Camp
Delhi.

,Respandsnts

By Advaeate Ms Paramjeet Bainnel
far Shri D.P. Singh

0 R D E R(Oral)

Han'lile Shri C.3. Ray. Member(3)

1. The applicants filed an MP 295/89 far jeining tagether

as they were having cammen interest in this case.

2. Three conotatales namely applicant Na.l, applicant Na.2

and applicant Na.3 uere appainted an 23.12.1967, 5.9.1962

and 1.3.1970 respectively in the Delhi Palice. They are

nan matriculates. There are ^ua grades far eanatables in
/far

Delhi Palice i.e.^an matriculate; ccnstalnles Rs^B25ra200

and far Matriculate, ceostables R3.9SQ-1400. These

applicants claim that they have served mere than 15 years

and as per the instrL^tians they are entitled ta be given

• If in



L

(D
the higher pay scale ef Re.950-1400 anS therefere

claim the fallauing reliefa:-

(•) The aj,pli6-nt8 -r» •iltitlai* f»r th« §rant af
8cala af pay •f Rs,950-1400 raeamroanaaa lay th®

r®«irth Pay Cwmissien an# fixatian »f thair pay

in thtt Aai# gra#® y»8»fe 1e1»19B6e

(#) The applicants are sntitls# far the grant ef
• grade u# e.f. the date the applicants cempleted

15 years ef serwice in the pelice department in

the alternative.

(e) Any ether relief which this Hen'die Tribunal

may deem fit and preper in the circumstances af the

ease de alse awarded in faseur ef the applicants,

3. The respendents have filed their ceunter stating that

dased en the Feurth Pay Cemmissien Repert applifants Ne.l

and 2 were granted far their services rendered, matriculate

grade ef Rs.950-1400. The respendents have stated at page

37 sf the paper deek para 8 that the applicants Ne.l and 2

were granted selectien grade after oempletien ef 15 years

ef satisfactary service i.e. they were given the scale ef

Rs.950-1400, as prayed dy them frem 1.1.1986.

4. Since the relief claimed dy the applicants Ne.l and 2

was granted dy the respondents themselves, the issue is ne

lenger a matter fer eur decision. The enly psint far

censideratisn is adeut the applicant Ne.3. The respondents

considered the case of applicant No.3 dut could grant him
A ^

selection grade due to his unsatisfactory record.

5. Ue are satisfied that the applicant No.3 has not mads

out a satisfactory case for our interference in view of the

unsatisfactory service recerd as stated dy the respondents

which is not disputed dy the counsel for applicant. Under

#he circumstances, the OA is disposed as not pressed dy

applicants No.1 and 2 and dismissed for applicant No.3.

(P.T.THIRUUENGADAM) (C.CIUROY)
«emder(A) f1emder(3)

LCP


